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Member. Bills lind 

Film Indum" 
Wor,"", BiU 

Re,oluti07l.B 
Jba. Shrl Y."..,dIa 
JOIb.I. Shrimatl Subbadn 
lJOtiabi. Slui J.P. 
JCatbr. SIui G_urI ShaDbr 
Xamble. Slui 
1Candappau. Slui S. 
JCotati. slui Liladbar 
XOJ&. Sbri 
xripa Sbaabr. Sbrl 

M-'. SIui Dand 
Muru. SIui MoS. 
NirulIaII LaI, Sbri 
PlIIwaI, SbrI 
Pul4e. SIui X.N. 
PumLal.Sh<; 
Pont, Slui X.C. 
Paraawlftll Shrl 
_SluiP.R. 

Sbor_. Sbri x.C. 
SheD NIIIiII. Shri 
Sbno Nan,... Du. Sbr; 
SiddoDanjappa. Sbri 
SIddloh, Sbr; 
Ildhoohwu PraMd. Sbri 
Sill .... Sbrl B.l. 
SlD8b, Sbri D.N. 

Lalit Sea. SIui 
La ...... Sbri N.R. 
LumiBai. Shrimatl 
MaimOODa SuMan. Shrlmati 
Mal_iebami, Sbri 
MaIIiah, Slui u.s. 

Patel SIui RaJaobwar 
PiIIaI, SIui No_fa 
Pratap siDIb, SbrI 
RaabUDatb SiDIb, SbrI 
R.o,Iu, Sbri D. B. 

SlIIba, Sbrimatl Tarkeollwari 
SriDi ....... Dr.P. 
Subbanman. SbrI C. 
SDb ........ _ Sbri T. 
s ....... SiIIF. Sbri 
Swell.Sbrl 

MuIdaI. Sbrl YamUDa PraMd 
Maruldl. Sbri 

Ram S...u:, SIui 
Ramat.dnll, Sbri 
Ran •• Shrl 

ToIIir, Sbrl Mohammad 
Tantia. Sbri Ram .. ln ... 
Tiwarr. Shri DoN. Muurl1l Dill •. Sbri 

Matcbanju, SIui 
Matbur. Slui Hariab Chudn 
Ma_; SIui 
Mebzotra. SIui IInj Bibari 
Mehta, Shri l.R. 

Ran. Sbri Ramapathi 
Ra,. Sbrimatl Ranub 
SadhaRam,SIui 
Saba, Dr. S. JC. 

Tiwuy. SbrlK.N. 
Tiwarr. Slui R.S. 
Tripathl. Sbri Krillma 010 
Uit.y, Shri 

J.Ica8I. Shri Gopal Dalt 
Mina. Sbr! Baku AU 
Misbra, Sbri Bibbuti 
Mukan •• Sbri 

Sahu, Sbri Rameoh_ 
SalpI, Sbri A.S. 

Valvl, Sbri 
V .... ppa.Sbri 
Veubtullbbollh, Sbrl P. 
Verma. Sbri BaJaovind 
Wadiwa, Sbri 

_ ... SbriS.C. 

Mukerj •• , Sbrimati Sbarda 

SatyllbiwDa Dni. Sbrimati 
Sbakuntla Devi Shrimati j 
SbaDUrai1l. Sbri Yada ... Sh<i B.P. 

- Mr. Deputy-Speaker: 
the division is: 

Ayes: 6 

Noes: 127 

The result of 

Shri Basappa (Tiptur): Sir my 
machine has not worked; I am for 

'Noes', 

Mr. Deputy-Speaker: The amend-
ment is lost. 

The amendment was negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That this House agrees with 
the Forty-eighth Report of the 
Committee on Prlvate Members' 
Bills and Resolutions presented to 
the House on the 23rd September, 
1964." 

The motion WIU adopted. 

Mr. DePllty~Speaker: Bills to be 
introduced. 

Maharajkumar Dr. Vijaya Ananda-
not present. Shrimati Maimoona Sul-
tan. 

14.15 lars. 

FILM INDUSTRY WORKERS BILL-

Shrimati MaimooDa Soltaa (Bhopal): 
I beg to move for leave to introduce 
a Bill to provide machinery for fixa-
tion of wages and for improvement of 
working conditions of workers in tfhe 
Film Industry_ 

is: 
Mr. Deputy-Speaker: The question 

"That leave be granted to in-
troduce a Bill to provide machi-
nery for fixation of wages and f~r 
improvement of work~ng condI-
tions of workers in the FJlm Indus-
try." 

The motion was adopted. 
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Shrimati Maimooaa Sultan: I intro-
duce the Bill. 

Shri S. M. Banerjee (Kanpur): Let 
her realise how generous we are. 

13.351 hrs. 

CONSTITUTION (AMENDMENT) 
BILL-

(Insertion of new article 368A) 

Shri Hart Vishnu Kamath (HoShan-
ga.bad): I beg to move for lelllVe to 
introduce 'a Bill further to amend the 
Constitution of India. 

Mr. Deputy.Speaker: The question 
is: 

''That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India." 

The motion was adopted. 

Shri Bart Vlahnu Kamath: I intro-
duce the Bill. 

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL-

(Amendment of Section 144) 

Sbri Harl ViabDu ltamath (Hoshan-
gabad): I beg to move for leave to 
iatroduce a Bill further to amend the 
Representation of the People Act, 1951. 

Mr. Deputy-Speaker: The question 
is: 

'"nlat leave be granted to intro-
duce a Bill further to amend t,he 
Representation of the People Act, 
11151." 

The motion was adopted. 

&Jut Barl VbihDu Itamath: I intro-
duce the Bill. 

flPubUshed in the Gazette of India 
.-8-M. 

CONS~ON (AMENDMENT) 
BILL 

(Omission Of article 370) by Shri 
Prakash Vir Shastri 

Mr. Deputy-Speaker: The House will 
now proceed with the further consi-
deration of the following motion 
moved by Shri Prakaeh Vir Shastri 
on the 11th September, 1964:-

"That the Bill further to amend 
the Constitution of India be taken 
into consideration." 

There is a motion in the name of 
Shri Kamath that this debate should 
be adjourned. Are you. moving it, 
Mr. Kamath? 

Shri Hari Vishnu Kamath (Hoshan-
gabad): There is a motion standing 
jointly in the names of Dr. L. M. 
Singh vi, Sardar Kapur Singh, Shri 
Hem Raj and myself that the debate 
on the Constitution (Amendment) 
Bill which has been part-heard or 
part-discussed on the last day of the 
Private Members' day a fortnight ago 
be adjourned. 

I beg to move: 

"That the Debate on the Con-
stitution (Amendment) Bill, 1964 
be adjourned." 

While moving this I will say a few 
words, and that is that the Bill next 
on the agenda has been reported by 
Rajya Sabha with certain amendments, 
and I strongly urge that the amend-
ments made by Rajya Sabha slhould be 
considered by this House at the earliest 
opportunity, and if necessary, if pos-
sible, IIlnd desirable they should be 
resis~ by the House; particularly 
about retrospective efl'ect and all that, 
that must he resisted. In that case, 
there may be a joint session of the 
two Houses. Therefore, I do not; want 
the Hous.t! to rIAy a"ay frQm the BIlI 
which was moved by my hon. friend, 
Shri Raghunath Singh, in April last. 
It is Ialrealfy six months' old anGtt 
will be in the interett of parlilinen-
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